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GUJARAT PROHIBITION OF TRANSFER OF IMMOVABLE
PROPERTY AND PROVISION FOR PROTECTION OF TENANTS
FROM EVICTION FROM PREMISES IN DISTURBED AREAS
RULES, 1986

In exercise of the powers conferred by section 11 of the Gujarat
Prohibition of Transfer of Immovable Property and Provision for
Protection of Tenants from Eviction from Premises in Disturbed
Areas Act, 1986 (Guj. 30 of 1986), the Government of Gujarat
hereby makes the following rules, namely:

1. Short title and commencement :-

(1) These rules may be called the Gujarat Prohibition of Transfer of
Immovable Property and Provision for Protection of Tenants from
Eviction from Premises in Disturbed Areas Rules, 1986.

(2) They shall come into force on the date of their publication in
the Official Gazette.

2. Definitions :-
In these rules, unless the context otherwise requires:

(a) "the Act" means the Gujarat Prohibition of Transfer of
Immovable Property and Provision for Protection of Tenants from
Eviction from Premises in Disturbed Areas Act, 1986;

(b) "Form" means a form appended to these rules;

(c) "section" means a section of the Act.



3. Application under section 4(2)(a) :-

(1) An application under clause (a) of sub-section (2) of Section 4 ,
shall be made in Form-I within a period of thirty days from the date
of commencement of these rules.

(2) The receipt of the application referred to in sub-rule (1) shall be
acknowledged by the Collector or such revenue officer as may be
authorised by him in this behalf.

(3) The Collector shall keep and maintain for each disturbed area a
separate register in Form II wherein application received by him
under sub-rule (1) shall be entered.

4. Application under section 5(3)(a) :-

(1) An application under clause (a) of sub-section (3) of section 5
shall be made in Form III within a period of sixty days before the
date of the intended transfer of immovable property situate in a
disturbed area.

(2) The receipt of the application referred to in sub-rule (1) shall be
acknowledged by the Collector or such revenue officer as may be
authorised by him in this behalf.

(3) The Collector shall keep and maintain for each disturbed area a
separate register in Form IV wherein applications received by him
under sub-rule (1) shall be entered.

5. Appeal under section 6 :-

(1) An appeal under section 6 may be filed within a period of thirty
days from the date of receipt of an order rejecting an application
under sub-clause (i) of clause (b) of sub- section (2) of section 4 or
under sub-clause (i) of clause (b) of sub-section (3) of section 5.

(2) An appeal referred to in sub-rule (1) shall be in duplicate in the
form of a memorandum signed and verified by the appellant and
setting forth the name and address of the appellant and the
grounds of appeal and shall be accompanied by certified copies of
all documentary evidence, including a certified copy of the order
appealed against.

(3) Every appeal referred to in sub-rule (1) shall be accompanied
by a fee of hundred rupees in the form of court fee stamps.



